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^PUNJAB POLLUTION CONTROL BOARD
Regional Office-I, E-G48-B, Pliase-5, Focal Point, Ludhiana.

DETAILS OF BE SUPPLIED FOR THE COLLECTION OF SAMPLE
PART-A

Nome & Address of the industry pA<3
3 lyvdiArfft-Jl

LJL^O\VS\MW^.
C<!rH®vs & poR.M'k'b P=̂ 7V\L

\

j Row material used

I'nxincti

<WAv^ ÂVV C(Wiv^ \
i. Give the name of the processes In \]

^ rv K
operation altlie time of sampling (\5LSt op^s f̂rU/

XV iK^V.t'O-su. Processes Involved
/•

b

it. The number of wastewater
streams from different processes
along with discharge of each.

SiQĵ A -fo
t)

$ Qj-\kcL5. i. Quantity of industrial effluent discharge per
hour (in liters)/m3/day. tv "TO^£»VA^U>

of industrial effluent
intermittent and it

the discharge
continufius .'on
intermittent, date & time of its discharges

ii. Is

y

Y’-YVv.'iii. Is the quantity and quality of industrial,
effluent from different streams uniform
through out or not.

\Vvf?T£> r

£klAf (J$ Y*A~)

SHVOKjj
O'̂ Ay OV'A

iv. Present method of disposal of industrial
effluent.

,4 6̂ i. Working hours
«T

ii. Closed day

Number of outlets through which industrial
effluent is discharged/carried outside the industry.7.

0. Name of the occupants/representative of the
industry with designation present at the lime of
sampling.

On- - VA2>VU 4<̂ \KV fouov-V '
‘Wva.s- O * V B2 '

9 Process not working at the time of sampling &
why7

10. Parameiers to be analyzed.

TOi
(

<3- o D T S^
CoD

It. Sample preserved for (lick)

i. Organic parameter (freezer below‘1°C)

ii l-'elals (piI less than 2 with UNO,) o i \ /S

pVv<v <̂ -c ‘SSYi'fjuv^O

/*> ijJL-JgK\ A-b
Pr w, . I-A

s f\Q~

$3 ^

$=6
Si

m. Cyanide (pH above 10 with NaOH)

V. Oil P< grease (separate 1 U. sample glass

bottles 6 freeze) ~ \l
v. Othersi

y

Environmental Em"16®1
&

CamScanner
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2 —
&\C*JX 0^rr :̂\

i <V*Ov»YK C\Ay
*XA T'r-A'̂ lv)

g-^9 V,s4 ^

i; Deinils visuals topotl nf Water P< Air

I) Manic ll»r romponnnls of HlC FIP which V/CfC
woikiny

>,
1«

n 11 any component was nol v/orktng why?

’; 1*1 Date Rlune of coiipcllnyllip sample •

15 trmpm.iluie 111"C
a) Ali/Sample

16 Colotn and odour of tlte sample

I?. Typ<> of sample collected grab'or tdmjidSile.
IB Poml ol sample collection r • • V
19. Remarks:-

^Sv n
'

" Gy^V
Ply-*5 -

"4^' ' W
W/es/V l _̂-v

-VK <?WV \A

^Vc. \0$'

' 1

\v. -^~u£^KjSLvr . £>V *̂Jpvu-t .
<£WMA. 'Vv̂ C *'^V->̂ V. *Nd\ACX-

vv^>

**3'NOTE:-
i. The samples of trade effluent of M/s

/from the point mentioned at Sr.
in the presence ofabove collectedNo. 18 was

Sh, ocpupier
representative of the industry/placed in dry empty container after explaining the provision:
of section 21 of the Water (PreventionJĴ Control of Pollution) Act, 1979 to them. Ni
request to send the sample to the Staje'water Laboratory under section 52 (i) if the saic
Act has been made by occupier/reprdsentative of the industry.The sample was stirred anc
placed in dry bottle/dry bottles and sealed ,

L

inscription of AEE.
hearint

1) Pv-. A’V- jrCcJki' (CggJ 31 Pv "drxdi VvUcv •ftAivcv QVfct)
2) gw ATIM PGJI ^g4,rpp) 9) i O-dgY 1(>hoJi

Signat^^Rhell̂
official collectlngine sample

Signature ofthe occupant/Representative
of the Industry with Designation

Received sealed/unsealed and preserved sample on
through Sh..»al

BOARD ANAltffEnvironmental Engineet
Punjsb Pollution Control Board,

Regional Officel, LUDHIANA
Pa0

r
CamScanner
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3 
v_/V 1

fllHlCxu&F-n=M- -V
~piw*°! L-,'- .!«•;

Punjab Pcllution- Control Board
Zonal Laboratory,E-S48-D,*“Floor, rfl-Am.7BJll.rTO..,

Phase-5,Focnl Point, Ludhiana.
Water Analysis ftennrt

E-823/Zonql tab /2018

r
2,3,4

irv
Laboratory Sample no.1. *P7
Name of Industry :2. M/s-Sumlt Knit Fab, «—B-3,•industrial Area-A>dL; lU.l)}3-

LudHiana.

•<rr. 1

Name of Sample Collecting,pjfjcei::3. 4r;.A;K;Ka!sj,Senior ^Environmental Engineer,
;

• - r

yr 4. Designa.tioiiOf Officer 'Atitlibridhn.Test:-
1 Type of Sample:

Date SiTime of Sample Collection:

•.Ehyli'dhmental;Eiigineert;RO-11[,;Ludhiana

m.
Grab •

'

•03.01^2019 ' 02.15 pfn
Dateof Receiving/Commenc'enient 03:01.20197. *Dateof Completion 0^2019.S. 1
Point of Sample Collection-- V • • : ‘ Fmafptitlet.leading to maia-sewer9.

As per relevant parts of IS:3025 & Methods of APHArio.TTestMethods

Results:

Final outlet leading to main sewerParameters _
Sr.
No.

6.64pH1
mb <TotalSuspendedS,olids.t(mg/l). 2:

zotommxiAmmMmt 1277~3.
(mChemical.Q>w»mipe^^Bio-chemical Q}cyged,P£m;dhd (fng/l) ^

4' •

mv5.
8.0̂6. jOil SiGrease (mg/I)
BDL7. - Phenolic CompoundKmg/l)

8. Ammonical Nitrogen (mg/l) BDL
4.97^Sodium Absorption Ratio9.
BDLTotal Chrome (mg/i)' l.- :10.
BDLSulphide (mg/I)11.

tjte, bjjQLmeans Below Method Detection Limit.
r ^ rS —-KJJTn

Asstt.Scientific Officer,
Sample Analysed By

* (Incharge,Zona! Labi \

1/4 'ol'DatdJlllblW
AMpyofthe'above isfortvarded to the fqllowin^foninformatlon and^cessary action please along

na.

Asstt. Sc^nlilc Office^
;•v. IV'i

J
iv f̂loftlifc itibamio'y r ?

ritteii oppn

* The report shall nothe reprocQ t S)( 1
ceptInhill,.without wr r.w /-•

Scanned with CamScanner
Environmental Engines

Punjab Pollution Control Board,
Regional Office-I,LUDHIANA
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^̂ PUNJAB POLLUTION CONTROL BOARD
Zonal Offlce-1, H-648-B, Phase-V, Focal Point, Ludhiana

Tolo Fax:- 0161-2672280 Website:- www.Dpcb.nov.ln email:- ppcbzo1ldh@dmail.com
Speed post/Regd. rfcfl nn'./yDated'roS

/rT
No.
To

M/s Sumit Knil Fab,
B-3, Industrial Area-A, ^Ludhiana rtrTffl/l (ffT"

Directions u/s 33-A of the Waterl(Prevention..&.Confr6[ of dilution)
Act, 1974 as amended In 1988.Sub:

*. . Whereas, it is mandatory on the part of industry to obtain the 'consent to
Ip- operate’ of the Board to operate an outlet as required under the provisions of the Water

Prevention & Control of Pollution) Act, 1974 for discharge of effluent from its industrial
premises.

And whereas, it is also mandatory on the part of the industry to provide
adequate & appropriate effluent treatment facilities to bring down the concentration of

ly various pollutants in its effluent within the permissible limits prescribed by the Board.
And whereas, the Hon'ble Supreme Court of India, New Delhi, while

considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that:

1. All the industries are required to setup ETP/CETP/STP and make them functional
within the prescribed time limit of 3 months..

2. The State Pollution Control Board's are required to carry out inspection to ensure
the compliance of the directions of the Hon'ble Supreme Court of India.

3. The industrial units, which have not been able to make their ETPs fully operational
within the notice period shall be restrained from any further industrial activity.

4. The Punjab Pollution Control Board should initiate the Civil/Criminal action against
the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
provisions of Water (Prevention & Control o.f Pollution) Act, 1974, Thus, causing
pollution in intentionally & deliberately.

And whereas, the Punjab Pollution Control Board in compliance to the above
said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order

passed by the Apex Court of India. A time of 3 months was given through the said
notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-

1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2
no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation.

2. The industry was in operation during visit and untreated effluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis.

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was'provided for the treatment of the effluent
generated from washing and dyeing process.

4. The representative of the industry told that they have restarted the unit after
Diwali.

5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equipped
with stack of height about 35ft from ground level without sampling arrangement.

6. The industry has installed ETP but the physical condition shows that it has not
been operated-since long. ,
The industry has installed 1 no. DG set of capacity 6$ MVA which is without
canopy. ^

3

,

i

7.

Environmental tny.. .
Punjab Pollution Control Board,

Regional Offlce-I, LUDHIANA |gCamScamier
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5 1-16-
8 No sludge of ETP was found stored Inside the premises.
9
'
, The industry could not show the record of consent to operate of the Board uni)

Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control,
Pollution) Act, 1981.

10. The representative of the industry was advised to make the ETP of operation
immediately and apply for consent to operate of the Board as required und,
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
Pollution) Act, 1981.

And whereas, the matter was considered by the Competent Authority
the Board and decided to issue directions for closure of the unit as the industry h;
failed to comply With the provisions of Water (Prevention & Control of Pollution) A.
1974 and causing water pollution in the vicinity.

\ -'Row, therefore, the Chairman of the Board, in exercise of the pows
conferred upon it, u/s 33-A of.the Water (Prevention & Control of Pollution) Act, 1974
amended in 1988, having been fully satisfied that it is a fit case to"order the closure
the industry and hereby directs as under:- "

' 1. That the industry will dismantle and remove all outlets and stop forthw
discharging its trade effluent Into Sewer or drain or through any other mode.

2. That the industry will not restart any process unless all necessary water polluli
control measures are taken and concentration of various pollutants in its treat
trade effluent conforms to the effluent standards laid down by the Board for si
discharges.

3. That the industry will not restart discharging effluent until it obtains the consen
the Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974
amended in 1988.

4. That Punjab State Power Corporation Limited (PSPCL) authorities is directec
disconnect the supply of electricity available to the industry.

in case of failure to comply with the above said directions, you are lij
for action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974
amended in 1988.

Senior Environmental Engir
For & on behalf of Chain
tecU3-̂ '̂ |'—T <?

A"copy of the above is forwarded to the Environment^KEngineeV, Pu
Pollution Control Board, Regional Office-1, Ludhiana for information and submit
compliance of the directions within 07 days. isim-Senior Environmental Engi

For & on behalf of

DaEndst. No.

'Ll

CL
Environments

Punjab Pollution Conttoi

CamScanner

527



6 \b- Rni«imWO-f rnxvu /\

U ^J u u E x o O e-D
'

IĤ PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-Y, Focal Point, Ludhiana

0161-2672280 Webslto:- www.ppcb.gov.ln
!

email:- ppcbzo1ldh@amail.comToleFax:-
Speed post/Regd. Dated ,

HtelHU'./tjriLmr./n^r
v-Trr.̂ tgT-fH?f'-l,2/3,4

No.
I, T°

't 77?1iFH
M/s Sumit Knit Fab,
B-3, Industrial Area-A,
LudhianaI SSSricz
Directions u/s 31-A of Air (Prevention & Control of Pollution) Act,
1981 as amende<Trn'19&7.

I
i'*-sub:-w

Whereas, it is mandatory on the part of the industry to obtain the consent
to establish/operate of the Board to operate its Industrial plant u/s 21 of Air (Prevention
& Control of Pollution) Act 1981 for discharging of emissions from its industrial
premises.

£
£

i,»r. . And whereas, it is mandatory on the part of industry to provide adequate
§£ and appropriate pollution control devices to bring down the concentration of various
«£ pollutants in its emission including noise level within the permissible limits prescribed by
j! the Board.

I
And whereas, the Hon'bie Supreme Court of India, New Delhi, while

considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that:

1. All the industries are required to setup ETP/CETP/STP and make them
functional within the prescribed time limit of 3 months.

2. The State Pollution Control Board's are required to carry out inspection to
ensure the compliance of the directions of the Hon'bie Supreme Court of India.

3. The industrial units, which have not been able to make their ETPs fully
operational within the notice period shall be restrained from any further
industrial activity.

4. The Punjab .Pollution Control Board should initiate the Civil/Criminal action
against the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
orovisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causingIfe- pollution in intentionally & deliberately./ And whereas, the Punjab Pollution Control Board in compliance to the above

said orders passed by Hon'bie Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order
passed by the’Apex Court of India. A time of 3 months was given through the said
notice to make tiie effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2

no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not inoperation.

2. The industry was in operation during visit and untreaied effluent was beingdischarged into sewer. During visit, the untreated effluent sample was collectedfrom the final out leading to sewer and the effluent sample was sent to ZonalLab,Ludhiana for analysis.
3. The representative of the industry told that earlier they are doing fabric

processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was provided for the treatment of the effluent
generated from washing and dyeing process.

;r’r
-

F
I

The representative of the iigjijstrytold 'that they have
^
re^arted the unit after4.

i a£

Environmental EngtneeiPunjab Pollution Control Board,Regional Office-I,LUDHIANA
IF -

CamScanner
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7 rr • - 11*- -
5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equip^with stack of height about 35fl from ground level without sampling arrangement
6. the Industry has installed ETP but: the physical condition shows that it has flfj

been operated since long.
7. The industry has installed 1 no. DG set of capacity 62 KVA which is witfiCl)

canopy.
8. No sludge of ETP was found stored inside the premises.
9. The industry could not show the record of consent to operate of the Board undt.j

Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control fyj

Pollution) Act, 1.981, .
10.The representative of the industry was advised to make the ETP of operation/

immediately and . apply for consent to operate of the Board as required unde,;
Water (Prevention & Control of Pollution) Act. 1974 & Air (Prevention & Control ci!

Pollution) Act, 1981.
And whereas, the matter was considered by the Competent Authority, of th I

Board and decided to issue directions for closure of the unit as the industry has (ailed
comply with the provisions of Air (Prevention & Control of Pollution) Act. 1981 am/*
causing air pollution in the vicinity.

New, therefore, the Chairman of Punjab Pollution Control Board, in exercise of
the powers conferred upon it. u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as' amended in 1987, Having been fully satisfied that it is a fit case to order the
closure of the industry and hereby, directs as under:-

1. That the industiy shall stop operating all outlets & stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. That the industry shall not restart any process/plant unless all necessary air
pollution control measures including noise are taken and concentration of various
pollutants conforms to the emissions/noise level standards laid down by the
Board.

3. That the industry shall not' restart discharging pollutants until it obtains the consent

to operate of the Board u/s 21 of Air (Prevention & Control of Pollution) Act. 1981
as amended in 1987.

4. PSPCL, authority is directed to disconnect the electric connection of the industry
with immediate effect.

in case of failure to comply with the above said directions, you are liable
for action u/s 37 of the Air (Prevention & Control of Pollution) Act 1981 as amended in

:

t

1987.
Senior Environmental Engineer ^For & on behalf of ChairmpvrS

’ Dated f
"A copy of the above is forwarded to the EnvironmentatEngtneer, Punjab

Pollution Control Board, Regional Office-1, Ludhiana for information and submit the

compliance of the directions within 7 days. \ .fyaatewnni
Senior Environmental Engineer

For & on behalf of Chairman
7%' i-

Endst. No.

2^£

•ssassa
3

CamScanner
ay
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PUNJAB POLLUTIONSoWTROl, BOARlOiZonal- Office-1, H-64B-B, PhaserV^EoGal Point; Ludhiana \\Tele Fax:- 0161-2672280 Website'- www.mKh.ciov.ln email:- opcbao1ldh@gmail com
No. Speed Post DatedTo

:JA &s; SgSS^Sf f̂ SWE:^
Mis Siimiit KnlfFabfB-3, IndustriaLArea-A, Ludhiana

1.

.

f*$~-
*»

The Competent Authority of Board has decided to issue direction u/s 33-A
& Control ofof Water (Prevention^ Control of Pollution) Act,.1974 & Air (Prevention

Pollution) Act, 1981, for- disconnection of electric connection available to thesamewit*mm :",o^^,te
EV .̂^i »̂jamlasH^8dbB|p^aaat. supply of

electricity avKilable' to thb';subjoct cftod\inc!\lstry^|>remise^‘with.immediate effect."
' "? • - 'itSi;

‘ ^eniortEfivironmental Engineer
For'&- on behalf of Chairman

Dated
A copy of^ha^l^e is:forwarddditQ>teEnvirohmental Engineer. Punjab

Pollution Control^Boarc^ l^onal Offii îfS^dhibna for "Inj^rma^n ‘*and submitting

Senior Environmental Engineer
POP& on behalf of ChaiKg^i^ ^

^ t>EndstNo.

V'-inds.tNo. ,vo

«»,A m0Msr*®$|"f sjf““ *““
- * - . •• • ^senior^nviromjfental Engineer

Rorl&onbehalf of Chairman/•

fc Environmental Engineei
Punjab Pollution Control Board,

Regional Office-I, LUDHIANA
w

Scanned with CamScanner
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\ » 3 —-— A—:
«•* i

l o

t he Environmental Engineer,
r .i j a b Pollution Control Board,
Regional 0Iticc,'Ludhiana.\

j>«b:- Directions u/s 3I-A of Air Act, 1981 & Directions u/s 33-A u/s Water
Act, 1974. Ar ^£(«4.Wc GmA -̂ch <

K.spooled Sir,

Parawise clarification is as under:

1. That the industry has already applied for consent to operate to Regional

Office as desired.
2. That the PSPCL disconnected the power load on 13.02.19 vide no. 51443

(copy attached).
3. That the industry has now installed new ETP consisting of

a. 3 No. collections Tank (Batch Treatment).
b. Chemical Dosing Tanks with reaction channel.
c. Primary Tube Settler

d. Biological Tank

e. Secondary Tube Settler

f: Pre-filtration Tank
/

g. Sand Filter & Carbon Filler

h. Parameter Display panel /
i. Flow Meter

aJ-Environmental Engineei
Punjab Pollution Control Board,

Regional Office-I, LUDHIANA

L

CamScanner
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nv;;///

4. That the industry has provided port hole with ladder to collect air

emission samples.
5. That the industry lias installed canopy at DG set as desired.

Now the industry has resubmitted the consents and has also complied with

the discrepancies. It is requested to kindly restore the electric connection and issue

us the consents.

Hope my request will be considered. •

TlJ^mg^ou.

Yours faithfully,

-A-'
Environmental Engineet

Punjab Pollution Control Board,
Regional Qfftce-I, LUDHIANA

l

HH CamScanner
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r

PUNJAB POLLUTION CONTROL BOARD
Zuiml Officc-I , Uidhhmn

WHitllc:-«inw.pjicb.f!i>rJn

0Ww
fpi«patcli No : Ucglslercd/Succtl Pusl Dale:

Kcgistrnlion ID: R19LDH361670I 9816666

' T»
Kislii Jcllii
3-B, Indl. Area A E\tn., Glmrc Wnti Uoatl. „ ,
Ludhiana,Pmijnb-HlOlO

°'l: discharged?effluent,°|1<:ratC'im outlrt u/s 25/26 onVa,cr AnwAtrol of Polliilloiifjljfjct, 1974 for

Certificate''’ 'C Cluem(s) arislnB 0111°ry°ur premises subject lo the Terms and Conditions as mentioned in this

irticuiars of Consent to Operate under Water Act, 1974 granted to the Industry

fensent to Operate Certificate Nu.
mic of issue :
Due of expiry:

Certificate Type ;

Vdctilars of the Industry

CTOW/Fresh/LDH 1/2019/9836666

13105/2019
12/11/2019
Fresh

|Same &• Designation of the Applicant

Address of Industrial premises

R1SH1JETHI, (Proprietor)

Sunlit knitJab,
3-b, indt.drea a exln.. ghore wali road.,
Ludhiana east.Ludhiann i-ldlOlOi 84.61 lakhsCapital Investment of the Industry
KetlCategory of Industry
1040-Yarn / Textile processing involving any
ej/hient/emission generating processes including blenching,

dyeing, printing and coloring

Small .

jTypr of Industry

Scale of the Industry
Ludhiana iOffice District
Rs. 7200/- vide R no. 14/4779 dated 01.02.2019 ns NOC
Regularization fee
Rs.36000/- vide R no. 12/4779 dulcd 01.02.2019 under
Water Act. 1974.
Rs. 36000/- vide R no. 13/4779 dated 01.02.2019 under Air
Act, 1981.

Consent Fee Details

Adequate up to 30.06.2023

"71ft ii cumpuiergamutal tfaumcntfam OCilMS liy PPCB"
Sunil tail fubM.Imll.umi u wIn.glumnvli ruuJ..LiMiumi mst,Ludliiim,i I.Nltl

/’•<«4=.9a
Punjab pS ĈbS-^Biard

, Regional Office-I, LUDHIANA *

CamScanner
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1

Umv Mnlcrlnls(Nnmc withi|iinn(l(> per day) GARMENT TOR WASHINC/DYKING
<jv }mnWumhenfDoy
DETERGENT/SOAP QjlSKgsMny
DYES A CHEMICALS @ lOKgs/tltiy

WASIIING/DYEWG OF GARMENT,’! (tipOnONumhProtlticls (Nome with quantity per day)
NilHy-Pinduels, if nnvdNninc "Hit nunnlUy |icr tiny)

As per nppliailinnformDelnils or Ihc mncliinary nml processes
Tratlt FJJIueiil (art5.(1KLD

Domestic Effluent Ri}0.7 KLDDetails of the tininwit Ticnliucnt Plant

WTO SEWER AFTER ETP
WTO SEWER AFTER SEPTICTAMMode ofDisposal

Standards to lie achieved under Water (Prevention &
rnntrol of Pnlllition) Act, 117-1 As prescribed by the Rnnrd

s
!

1105/2019

( Ravinder Bhatti;
Environmental Engineer

For it on behalf

"f

(Punjab Pollution Control Bo

;

i
' Dated: J ^ ^Endst.No.:

A copy of the above is forwarded to the following for information and necessary action please:
Tire Environmental Engineer, Pb.Pollution Control Board,Regional Oflice-I,Ludhiana.

I

13.05/2019

( Ravinder Blmlti )
Environmental Engineer

For it o/i behalf

(Punjab Pullutlon Control Bon

"Thu u computer gcaemlal iloomcol,from OOISISby PPC&S
Sunil tunfiiiij-li bull i/m;«r.U/r.£AurvMrAnfta/.,lf/t/Ai[l/M celsl.LoilhuCU'

O ^r

Environmental Engine®

CamScanner
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PUNJAB POLLUTION CONTROL BOARD£iS Zonnl officc-l, I.udhinnn
WtluKcs- wivw.ppeli.tov.ln

iSFw
pj5pnlcli No i llcglsIcrcil/S|> LC il Pusl Dale:

I ' .lrTpr
')Pf%nlion No :Registration 11): RI 9LDI136 I670 I msm

T3

RISHI JUTHl ~ „

3-B. Indl. Avon A Extn„ Chore Wnli Road. ?>:. <?°... i...
l„udhinnn,Punjab-Hl'010 ^Grant ofConsent to Operate' uIs 21 of Air ( Prevention & Control of Pollution) Act. lOSlfil^Mcharue of
emissions arising out of premises. *

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you arc hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1

t̂itulars of Consent to Operate under Air Act,1981 granted to the industry

fensent to Operate Certificate No. CTOA/Fresh/LDH1/201979835498

13/05/2019tore of issue:
ipm.' of expiry: 12/11/2019̂ ^

FreshiCtnificate Type:

firticulars of the Industry

RISHI JETHI, (Proprietor)
'.Same & Designation of the Applicant

f L'css of Industrial premises Sumil knitJab,
3-b, indl.area a exln., gltore wali road,.
Ludhiana east,Ludhiana i-NIOlOr
84.61 lakhsCapital Investment of the Industry

RedCategory of Industry
1040-Yarn / Textile processing involving any
ejffUient/emission generating processes including bleaching,

dyeing, printing and coloring .

Type of Industry

SmallScale of the Industry
Ludhiana iOffice District
Rs.36000/- vide R no. 13M779 dated 01.02.2019 under Air
Act, 1981.Consent Fee Details

"Tlia it cum/iulcrgcncrutnltlunimuil /ivm OOIMShr PPCS"
Sumiltailfahj-b.hull,mtuue.au .s/nwtuili rvuiLLuJImuM tmt.Ludkiiuni i, Ninth

\ Page.

Environmental Engineei
Punjab Pollution Control Board,

Regional Office-I, LUDHIANA CamScanner
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Row Materials (Nome with Qunnlil;.- per day) Garmentfor IVasliing/Dycing (S> 3(100
nos./day, Dclcrgmil/Soap @ liKgs/day.Dyes & Chemical @ 10 Kgs/day

Products (Maine with Quantity per day) U'ashiiig/Dvelngofgarments (id
)0<IONaMiy

By-products,if any,(Maine with Qiinnllly tier day) Nil
/Is per applicalianjbrmHotnils or the machinery ami process

Quantity of fuel rcipiircd(In Tl’D) and capacity of
boilers/I'urnnce/Tlicrinn licnlcr dc. 1 Him/ Oi/ 1.2 Kg/dayfar habv boiler

USD (ii\ 20 llr/tlayfor DG set

Type of Air Pollution Cnntrnl Devices lu lie luslalltd Nil
Stack' height provided ntlll cacli liullcr/tlierriiu
lioalcr/Tnrnncc ele. 15 meter above roof levelfor liahy boiler

3 meier above roof levelfor DG sel.
Sources of emissions and lype ol jmllulnnls I no uuoilfneil baby boiler

I on OG set 62 KVA Cnpaaly

Standards to be achcivcd under Alrfi'rcvcnlion &
Control ofPoltiitlon) Act,I‘>S1

/Is prescribed by the Board

\

i

IJOMOIO

( Ravinder Bhattij
Environmental Engine

ForJc vnkchaif
of

(Punjab Pollution Control Bi

Eltdst.No.: Dated:

A copy of the above is forwarded lo die following for informationandnecessary actionplease:
rile Environmental Engineer,I'b.Pollution Control Board,Regional Office-1,Ludhiana.

IMSCMISI

( Rnvindcr Blmtti )
Environmentul Engined

l‘cr on behalf
of

(Pitnjub Pollution Control

’Thit tt tvittpahriunrwiaiilintmcntfrvtit OCMMSby PPCff “
WWMMmtt ,im, <1«IM.jghw ,niinirtimfl*"1

0 by
&

Environmental Engines-
Punjab Pollution Control Board,

Regional Office-I, LUDHIANA

CamScanner
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PUNJAB POLLUTION CONTROL BOARD
Zonal Orricc-1, E-648-H, Focal Point, Phnsc-5, Ludhiana

Wclnltc:-www.ppcli.gov.ln

4DntcQĜX-.pjspntch No : Rcglstcrcd/Specd Post
f

Registration ID: R19LDH36 I6701 Application No: 11600161
fi0

'

Rislil Jethi
3-b, Tndl. Area A Extn., Gliure Wall Rond,
L/iidliinnn,Punjab-l410I0

f Renewal of consent to operate granted vide no. CTOW/Frejdt'L[> UI /20i9/9!i366r)S'date(| I3.05.2tH9 valid
* upto 12.11.2019 under Water (Prevention & Control of YoMtygObjftw*. (Vjx.

jjulors of Consent to Operate under Water Act, 1974 granted to the industry

.gent to Operate Certificate No.
gt of issue :

it of expiry :

grifleate Type

ffrious CTO No. & Validity :

CTQW/Renewal/LDHl/2020/11669161

03/03/2020
12/05/2020
Renewal:
CTOW/Fresh/LDHl/2019/9836666
From:13/05/20!9 To:12/11/2019

scalars of the industry

Rishi?Jethi,i(Proprielor)
ipe & Designation of the Applicant ,

Sumit Knit Fob,
3-bpIndhArea;A(Extn., Chore Wali Road,,
Ludhiana EasVtuWiiana 1-141010

ddress of Industrial premises

u mWlagllyital Investment of the Industry
Redaegory of Industry
1040-Yam /Textile processing involving any
eJJhicnt/emission generating processes including blenching,

dyeing, printing and coloring
ipe of Industry

the Industry

District
Small
Ludhiana 1

'This Iscomputer generated document from OCMMSbs Pl’CO'
Sumll Knit Fab.s-b.hull.Area A Esin..Ghdre tt'nff liuad..Ltidhhinn Fnst.UtJhiana I.Nit ) to

Page I(I \Ly

FEnvironmental Engineet
Puniab Pollution Control Board,

Regional Office-I, LUDHIANA

CamScanncr
1
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Specific Conditions'.
. The industry slmli install & commission the ZLD os per undertaking given by it.

listing trcalmcnl facility lime to time.

e

All the other contents nml conditions of consent will remain same as mentioned in original consent no.
;TOW/Fresh/LDH1/2019/9836666 dated 13.05.2019 valid upto 12.11.2019 granted under Water (Prevention & Control of

lollution) Act, 1974.

faal/
ovmm

(Om Parkash)
Environmental Engineer

For & on behalf
of I

(Punjab Pollution Control Bonrd)

n Dated:
Endst. No.:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Officc-I, Ludhiana.He is requested to ensure the comet,

of the consent conditions.

03/03/2020

(Om Parkash)
EnvironmentalEngineer

For & on behalf
of

(Punjab Pollution Control Boi

‘This is computer generated tlocnmeat from OChIMS by PJTCB"

Siuiiit Knit FnbJ-b.hull./t«a A Esin..Gli Ĵnli^oatLLMiliiaiiii Eusl.i
\s

Environmental Engtnew
Punjab Pollution Control Board,

Regional Officc-I, LUDHIANA

@CamScanner• !
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s. PUNJAB POLLUTION CONTROL BOARD

Zonnl ordcc-I, E.648-B, Focnl Point, Plinsc-5, Ludhiana
\Vcbj|lc:-m»w,ppcb.gov;|n

<l

3>7i'^L (pispntch No: £Reglstcrcd/Spccd Post Date:

(0- Registration ID: R19LDU36 I670! Applica

Rishi Jcthi
3-b, Indl. Area A Extn.,Ghore Wall Road,
L,udhiana,Punjab-141010

* r,aacSfflwr’*5*d,,,d ,um»“
(jculars of Consent to Operate under Air Act, 1981 granted to the industry

sent to Operate Certificate No. CTOA/Renewal/LDH1/2020/11669148*5
03/01/2020Kie ofissue :
12/05/2020nit of expiry :

ytificatc Type :
ircvlous CTO No.& Validity:

Renewal
CTOA/ fyesh/LDH1/2019/9835498
From:13/05/2019 To:12/11/2019

: '5818•:*M w-:irticulars of the Industry

- Rishi Jethi,(Proprietor)iNamc <Se Designation of the Applicant

Sumit Knit Fab,
3-8, Indl.Area A Extn., Ghore Wait /
Ludhiana East,Ludhiana 1-141010 .

Address of Industrial premises

97.32 lakhsCapital Investment of the Industry

RedCategory of Industry

1040-Yarn / Textile processing invoV
ejjhtcnt/emission generating processing bleaching,
dyeing, printing and coloring

Tj^e of Industry

Scale of the Industry Small
Ludhiana IMice District

"This h computer genertueJ documentJivin OCAIAtS by PI’C
Sunilt Knit Fab,).b, In,It./|KMI A Extn.,Chore U\l,lauu tTiu/.tinf/iiirini /.I I1010

MLA/ Pasvt

Environmental biy., .
Punjab Pollution Control Board,

Regions!Office-1, LUDHIANA

CamScanner
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Specific Conditions:
1. The industry shall not use any fuel except wood ® 1.2 To-day in its baby boiler for burning purpose.

Pollution) Act, 1981.

>

on & Control of

'

kray
owncmi)

. (Om Parkash)
Environmental Engineer

For A on behalf

(Punjab Pollution Control Board)

W-q fg- a-oDated4.
Ends).No.:

of the above is forwarded to the following for information and necessary action please.
Environmental Engineer, Punjab Pojiution Control Board, Regional Office-1. Ludhiana. He is requested to collect ft,

ission sample of the industry within one month.cm

03/03/2020

(Om Parkush)
Environmental Engineer

For it on behalf
of

(Punjab Pollution Control B

A*9

TaSSBSBS*

"This Is computergenerated documentfrom OCMMS by PPCB"
Sumit Knit FtthJ-b,hull.Area A Exht.,Ghore Willi Road,.Lutlliiniw IiaslM

OH CamScarmer
MOTifif

541



20 
4-H

iftbUScyRE-X, * - .• w -

/*jirela F̂ax:^016,1*2072200; /WobsUo:- yhimhb'cfrtiriv.rn
.topcbzoildh@Qmall.com

na
emallt-

1thfsuyjNo. T£M- /£T• . - Dated
To

• ^T$:A ŝtei\fe1^cls^;^'rtd T̂axall6nConrimlsBlbneri

"‘‘ffiawssswassssaBsss*Extension,Lucthlai^; V-fZr S - ‘ v

L- ft.|sinprnated^atMlnduŝ ,;ts'OTaU'Srai%-red
'«itegoj7 dyetng unit and has

Valid upto

- Aletterthas-teen receivedTram office of Monitoring Committee constituted by
.. :r;.n'^6;.B^

,W^^j^iB(fing^|vcpmp!^ki^̂ r^8^.1hBtIiiS'flBtiy'from Sant
. was

•
'
•:; p^̂ siiTngjproi^slat:e^tfrigiioraHbn.> s]nce*>v2p65 viitfioutany

• ^Utot.̂ ahnent;plan^cppy!of;the complaintenclosed).
r -On.gplngjdlrough -UTerajmpIalnt,Sh ho:7rl9 mentionedla the Index relates to

Sales tax.department,* .
It/is,.. therefoi^refluested̂ o Intimate.the date, and year ifrom. which the, : 35f9.__. ...

X

.V- '

3.

I:W .-..m&aerx

^eniorFnvironmditoj'tnglneer̂ |

lI , - -
r *

.: Environmental Engmeei

e:;-X3SS5S3SS®

- : V

'i

|l
t "

1

£f J^ :.i£,
Scanned with CamScanner

542



21 —3o

ip«8t8®i§8isD-' - i^rruUI:- *

tT'frjlL '
y-/

\ ~'

•-.. ?5'r.

NO. Dated-fSfc. i-:T0-

I

i

Sj b̂tr^oJailonibff'UiQiprovisions of- tho-Water.(PmvenHan_& Control of
l :.^ptlutiDh)=iAd^I9W S-AM/S SitmlHCnit Fab, B-3, Industrial Area-A,

v- 1 'V|^n^pn>Mŵ 'vr ; ”‘nntr- V. : - } ' ’ •'' • !•' • .

: sSRSlSBiSHrSE:
sj. .mamas&zz:
l obmpJal6%tvHtcfijai^|iateclft6:the departmerityandasperyour record,so

i ^/ Senior EnvironmentalEngl
Zonal Office-l> LudIllana

Dated ^

1

!:
!

-I

as to takei
I

i neer,

"HP » ^

1
I

i

*1i

Environmental tng^et
^

tv .
’ - .

'

• -3' '

= :
• > v v

ias
I, a

Scanned with CamScanner
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To

Member Secretary,

Punjab Pollution Control Board,

Patiala.
Subject: Complaint regarding discharge of waste water into municipal sewerage by a dyeing

factory in Ludhiana and approval given by the officers for extracting water from underground

till 30-06-2023.

Regarding the above subject, it is being brought to your notice that a complaint

has been filed by SL Verma from Ludhiana along with documents. A dyeing factory is violating

norms set by the Punjab Pollution Control Board. Considering the seriousness of this matter,

proper action should be taken after thorough investigation. The complaint is being sent by

default with this letter. The number of documents enclosed herewith is 09+74=83.

Thanking you.

Sant Balbir Singh Seechewal

Environmental Engmeei

544
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To

Sant Balbir Singh Seechewal Ji,

Member Parliament (Punjab),

Sultanpur Lodhi,

Punjab.
Subject: Sumit Knit Fab, 3B, Industrial Area A, Extension, Ghodewali Road, Ludhiana by
Pollution Control Board Officer, Sales Tax Department and Corporation. Complaint regarding
violation of law by paying heavy bribes and causing loss of Rs. 2,96,56,250 (rupees Two Crore
Ninety-Six Lakhs Fifty Thousand Two Hundred Fifty) to the exchequer of the Government.
Respected Sir,

Request that I would like to bring to your notice that this dyeing factory named
Sumit Knit Fab was running since 2005. But from 2005 to 2018, it had neither the pollution
control board nor the corporation's permission to discharge water into the sewage. In 2018,
after we complained to the Chairman of the Punjab Pollution Control Board, it was closed and
after a few days, it was closed without any compensation, which is Rs. Permission was given
again without installation.

It is also worth mentioning here that Sumit gave permission without taking
compensation from Knit Fab, this is very wrong then the officers said to me that you have any
proof that this factory is running since 2005.1gave them the evidence which is attached to my
complaint. The officer was shocked to see the evidence. But after seeing all these evidences,
they took no concrete action Spent a lot of time. But did not get compensation of Rs.
2,96,56,250 (rupees two crore ninety-six lakh fifty thousand two hundred Fifty).

It was clear that if they took the compensation from 2005 to 2017-2018, both
their job and dignity were at risk from the government. Because of this, they ignored my
repeated complaint and the officers gave permission to Sumit Knit Fab to draw water from the
land and use it from 25/08/2021 to 30/06/2025, which is completely wrong. Because the
water of that factory is in excessively high and that factory is located in a very small area and
the ZLD system installed by the industry for re-use of effluent is just an eye-wash. Due to this,
all this water is put in the sewage of the corporation at night. Officers fill their pockets from
this factory and together with the officers, they are ruining the government's treasury and the
precious lives of people by giving cancer.

I request you to investigate the evidences attached with my complaint,if these
evidences are correct then reprimand the erring officers and pay Rs. 2,96,56,250 (rupees two
crore ninety-six lakhs fifty-six thousand two hundred and fifty) from Sumit Knit Fab.
compensation should be deposited in the treasury of the government so that the officers and
factory owners cannot commit wrong doing in the future.

Environmental Engmeei

XPSSSSSSJISS £53 CamScanner
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Details of the evidence are as follows.

1. Corporation's acknowledgment based on which Pollution Control Board granted
approval to Sumit Knit Fab in 2019 which was completely wrong. This receipt is not
NOC and the Pollution Control Board cannot allow the corporation to run the dyeing
factory without NOC, but the officers of Pollution Control Board issued NOC without
collecting compensation of Rs. 2,96,56,250 (rupees two crore ninety-six lakhs fifty-six
thousand two hundred and fifty).

2. The electricity bill of Sumit Knit Fab in 2003 is in the name of Rishi Jethi who is the
owner of this factory.

3. In-house purchase and sale information of Sumit Knit Fab from 2005 to 2018 which
clearly shows that Sumit Knit Fab have bought machines of dyes, chemicals, salt, fuel
and dyes from 2005 to 2017-2018.

Even after seeing all these evidences, the officers of the pollution control
department gave permission to operate this factory in a wrong way.

I request you to investigate it and take appropriate action. If I am found to be
a liar then appropriate action should be taken against me.

Yours Sincerely

'£> dtL*[ - 5 - 6 -
S L Verma

M: 98140-45290

Environmental Engmeei

KSjjj CamScanner
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r
Visit of M/s Sumlt Knit Fab. B-3,Industrial Area-A.Ludhiana

BACKGROUND
restitution of Committee

Sh.S.L Verma had made a complaint against the subject cited Industry for violating the provision of
the Environmental laws.The Competent Authority constituted team of the following officers to verify

the contents of the complaint and to report In the matter:

1. Er.R.K Ratra,SEE,PPCB,Zonal Office,Jalandhar
2. Er. Arun Kumar Kakkar,Retd SEE,PPCB,Zonal Office, Jalandhar
3. Sh.Sandeep Gupta,Scientific Officer,PPCB,Zonal Lab,Jalandhar

It was also decided that one AEE outside the Ludhiana Area of Jurisdiction may also be Included in the
team.Accordingly,Er.Jaspal Singh,AEE,Regional office Sangrur was associated In the team.
Consents Status

The Industry wasgranted consents under Water Act vide no.CTOA/Renewal/LDHl/2021/16446023
on 25.0B.2021and under Air Act vide no.CTOA/Renewal/LDHl/2021/16446028 on 25.08.2021both
valid upto 30.06.2025.These consents were granted with following special conditions:
1. The industry shall properly operatelts ETP followed by ZLD system and shall not discharge any

trade effluent (treated or untreated) Into sewer.
2. The consent Is subject to review In- light of any report received from Excise and Taxation

Department and Municipal Corporation,Ludhiana regarding commissioning of the unit and Board
will be at liberty to take suitable action against the Industry.

3. The industry will provide proper arrangements'to dry Its ETP sludge before packing in bags for
storage,such arrangements must include to avoid rain water into it i.e in drying area.

4. The industry willsubmit report formETP supplier for theoptimum quantityofchemical/ coagulants
used for treatment In Its ETP as well as operatlonaPmanual of the same.

5. The industry will provide the automatic dosing arrangement for optimum chemical/coagulants in
its ETP Instead of manual system.

6. The industry shall submit monthly data on'power consumptionIn the Industry,production, power
consumption In ETP,- sludge produced, fresh water consumption trade effluent generation and
coagulants used/ consumed.

7. TheIndustryshall submit monthly data onconsumptionofpower for operationof APCD,chemicals
consumption In APCD If any,ash produced.and Its disposal.

oL -.t for or

Scanned wun CamScsru
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8. The Industry will make the agreement with the brick kilns. for;disposal of Us boiler ash for use in
brick tnaklng. .

9. These special conditions shall be compiled with by the Industry v/lthln one month.
Authorization Status

rise Industry was granted authorization under HWM Rules vide no. HWM/renew/LDUi

/2023/16731343 on 23.01.2023 valid upto 30.06.7.027 for Schedule S.l@0.35KL/ Annum, Schedule

33.1 @1600 no./nnnum and for 35.3 @3 T/annum respectively.
Report/Observations of the Team:

The team constituted by the. Hoard Inspected the Industry on 02.02.2024 surprisingly and observed

as under:
1. The Industry was in operation and only washing process v/as being done during the visit.Sh.Motr Lai.

Supervisor was available during the visit. Despite request made through Sh. Moti Lai, the owner

the industry,Sh. Rishl Jethl didnot turned op and associated with the team during the visit.
2. The industry has installed garmentwashingmachines,garment finishing/polishing machine, tumblers .

and 02 dip dyeing tubs. It has also provided wood fired boiler.However, the representative failed to
intimate the capacity of the boiler.Perusal of the record revealed that the consent to the industryfc
granted for wood fired baby boiler.

3. The industry has installed effluent treatment system comprising of conventional physio-cherr.scsfcl

treatment [Equalizatlon-cum-chemlcal mixing and reaction tank along with chemical dosing tanks!
primary tube settler, aeration tank, secondary tube settler, filtration unit (Sandand Activated Carhop
Filter)] followed by tertiary treatment [Ultra-filtration,2Stage RO (reverse osmosis)and evaporatsqg

. in addition, sludge drying bed, sludge filter press is also provided. During the visit ETP as well as RQi

plant were in operation. At the time of entiy, evaporator v/as not in operation.
4. The industry has provided following meters and readings of the same during visitwere:

I. At Submersible pump:
II. At outlet of ETP (Conventional Treatment):
III. At RO-I and RO-II permeate leadingto re-use feed tank: 570.5 KL
IV. At RO Reject Outlet leading to evaporator: 2042.603 KL

5. The Industry has maintained the day-to-day record of the above said flow meters and as per rece|
the details for the period from 01/01/2023 to 01/02/2024 Is as under:
fresh Water Intake:
Water Reading as on 01.01.23: 2369 KL
Reading as on 01,02,24:
Total Consumption:

I

No display observed
59339.465 KL •

i

1
4032 KL
1663 KL I

:

I

Scanned with CamSg

Environmental b.V; - *i |
Puniab Pollution Control Board, f

Regional Office-1, LUDHIANA
CamScannev

548

HP
Pencil



27 \

3 6-ft

1
1
i
)

ETP Outlet:
Outlet reading as on 01.01.23: 48GG4 KL
Outlet reading as on 01.02.24: 59320 KL
Total Discharge ETP Outlet: 10G5G KL
RO Permeate:
Outlet reading as on 01,01.23: 450 KL
Outlet reading as on 21.12.23: 78G4 KL (Meter Changed)

7414 KL
New Reading as on 22.12.23: 0 KL (after replacement of meter)

558 KL
7972 KL

t
i

Reading as on 01,02.24:
Total RO permeate:
RO Reject:

I Outlet reading as on 01.01.23: 1384 KL
Outlet reading as on 01.02.24: 2042 KL

G58 KLTotal RO Reject:
Ssnmary of fresh water consumption, effluent treated, RO permeate and RO reject during the period

&01-2023 to 01.02.2024 Is worked out and tabulated below

Difference between ETP discharge and
RO processing

.jreih Water
-sake

ETP Outlet
•Discharge

RD Processing
TotalRejectPermeate

2026 KL
(20%); 7972 KL 658 KL - 8630 KL

• (75%) (6%)' ' (80%)
i :‘ 1663 KL 10656'KL .

i.!

c
Som the perusal of above,it Is revealed that
JJTotal effluent received after the conventional treatment at RO plant was 10656 KL.Whereas, the

effluent processed through RO:plant.was 8630 KL.There is no account of 2026 KL of effluent.This
effluent may either be directly disposed,off after the ETP plant to M'C sewer without evaporation
to save the cost of energy Involved In evaporation.

ijFurther,the data analysis revealed that durlng.sald period, total RO permeate generated in 7972
KL and fresh water intake was 1663 KL. Therefore, maximum water available for processing
activities Including boiler intake was 7972fl663-9635KL. However, the effluent discharge from
ETP during this period Was 10656 KLI.e.1021KL more than the water available.Interestingly, the
fresh water was also to be used for boiler feed and domestic purposes. Further, there will be
evaporation loses during washing, dyeing and drying process. Thus, there is possibility o:
unmetered water source from where the water Is taken for processing activities but is
accounted In records,

it

c
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i
0 AS per the flow chart exhibited at site, 92% RO permeate was expected against 75% permeate

received as per records maintained, Thdn, rest of the 25% should be the RO reject. Whereas, as
per the records,only 6% RO reject was there, It means, rest of the effluent was directly discharged

without RO treatment/evaporation.

i

D) The industry is granted consent for treatment and reuse effluent at the @75 KLD through ZLD and

disposal of domestic effluent @0.7 KLD Into MC sewer.Considering25 working dayin a month, the
expected effluent atETP during 01.01.2023 to 01.02.2024 shall be around 25000 KL against the
10656 KL received as per records maintained. The industry representative failed to provide any

production record to compare the . water consumption/discharge with the actual ^production/consented production. 1
6.During the visit, effluent sampling was carried out from the outlet of conventional physio-chemical

treatment plant(ETP) leadingtoUltra-filtration(UF),RO-IandRO-IIpermeateleadingtoreuse storage
tank,Outlet of overhead tank where fresh wafer and RO permeate Is going for reuse to process area
& boiler etc. and from the RO reject leading to the evaporator. j
As per analysis report received from HeadOffice Lab,Patiala the parameters are reproduced as below: i

IParameters
(me/I except pH &

Outlet of
ETP leading
to UF Feed

RO-I /5, RO-II
permeate leading to
reuse storage tank

Outlet of overhead tankiwhere Fr.esh Water+ RO
1

Permeate leading to reuse

RO Reject leading
to Evaporator 3SAR)

pH 7.8 8.2 8.3 8.2
TSS 18 BDL 11 44

1640TDS 1501 ]1267 • 5894
52 il 14

\
l
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5 Hazardous waste storage arrangements of the industry were examined and observed that
A) The industry was granted authorization for category no. 5.1,33,1and 35.3 of hazardous waste.

However, the hazardous waste of category no. 5.1 and 33.1 were not found stored in the
dedicated room provided for hazardous waste.

B) The hazardous waste of category no. 33.1 (discarded containers] were found scattered here &
there and no record was maintained.

C) Tire hazardous waste of category 35.3 (ETP Sludge) was lying stored in hazardous waste storage
room with danger sign-marked on the bag. 14 no. bags of ETP sludge of appx 20 kg each were

. lying In the Room. Whereas, 20 bags were found stored outside the sludge storage room, near
ETP area. As per record maintained by the Industry, 27 bags are stored, but it v/as not matching
with the actual sludge stored at site as detailed above. Some quantity of ETP sludge was also
found lying In MS Pari for drying In working shed exposed to the workers of factory. This drying
pan was In rusted condition, having big holes in the side walls.

D) The industry" has not provided proper display board outside the hazardous waste storage room
as only a computerized paper is pasted there.

10. Representative of Industry informed that the effluent treatment plant was installed in year 2019
and second phase was compieted-iri 2020. However, he failed to submit any record of bills or
documents to justify the regular and periodic maintenance of RO plant. Further, no bill regarding
change of membrane or RO plant was produced by the representative during visit.

11. The industry has not complied with the condition of consent for providing automatic dosing
arrangement for optimum chemical/coagulants in its ETP. instead of manual system.

conclusions:
> The analysis results as well as records maintained by Industry, reflects that the ZLD system is

not providing desirable results.
> The capacity of evaporator Is not adequate.
> The hazardous waste storage arrangements are not satisfactory.

ole: Photographs taken during the visit are attached as Annexure-I

Jspa! Singh)
T RO, Sangrur Lab, Jalandhar

UnrKumar Kakkar)
dSEE, PPCB SEE, ZO, Jalandhar
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'̂ PUNJAB POLLUTION CONTROL BOARDZonal Office-1, E-648-B, Phaso-V, Focal Point, Ludhiana
Tolo Fax:- 0161-4673789 Wobtllci- www.noch.nnv.tn <mal1i-ppcbzo1ldh(7i!qrnail.com

No. Spooti Pott/onllno nmj 3.1,Date
To

M/sSumlt Knit Fab,
B-3,Industrial Area-A,Extension,
Ludhiana.

Sub:- Nottce to Issue directions u/s 33-A of llto Water (Provonllon & Control of Pollution) Act,
1974 as well as show cause notice for revocation of consontlo oporalo under the Water
Act, 1974 and revocation of authorization under the Hazardous and other Waslo Rules,
2016 atongwtlh notice for Imposition of Environmental Compensation (EC).
Whereas,it Is mandatory on thepart of the industry lb obtain consent lo establish of Ihe Board

u/s 25/26 of Water (Prevention & Control of Pollution) Acl, 1074 S u/s 21 of Air (Prevention & Conlrot
ot pollution) Acl 1981before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the Industry lb obtain consent lo operate of Ihe
Board to operate an outletu/s 25/26 of Water (Prevention 6 Control of Pollution) Act,1974 & industrial
plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of effluent/ emissions
fromits industrial premises.

And whereas, the Parliament of India had enacted Ihe Water (Prevention a Control of
Pollution) Act.1974,theAir (Prevention & Controlof Pollution)Acl.1981,theEnvironment (Protection)
Act,1986 and certain rules under the provisions of the Environment (Protection) Acl, 1986 to protect
and improve the environment and for prevention of hazards lo human beings, other living creatures,
plants and property and for maintaining or resorting the wholesomeness of v/ater and to preserve the
quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi Ihrough its various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed In Original Application no.597 of 2017, order
dated 6.12.2018 passed in Original Application No.125 pf 2017 and MA No.1337 of 2, order dated
13.12.2018 passed inOriginal ApplicationNo.1038 of 2018, order dated 12.3.2019passedinOriginal
Application No. 710 of 2017 Original Application No. 711,712 of 2017) has empowered the Central
PollutionControl Board (CPCB)by laying down the methodology to assess and recover compensation
for damage to Ihe environment and utilize such amount In terms of an action plan for protection of the
environment.The CPCB has formulated the methodology for assessing Environmental Compensation
on ihe basis of formula submilted to Ihe, NGT as mentioned in Its order dated 19.2.2019 passed in
original application No. 593 of 2017 and Ihe Punjab Pollution Control Board has adopted the said
melhodology.

\

And whereas, the industry is a small scale red category unit engagedIn the process of dyeing
and washing of the garments.

And whereas, a compliant was earlier received against the unit through Head Office, Patiala
regarding illegal operation of the unit. To verify Ihe factslho site of unit was visited by Senior Officers
of the Board on 03.01.2019 and it was found that Ihe Industry was operating wilhout consent of the
Board.The industry had installed the ETP but untreated effluent was being discharged into sewer.
The ETP was found not in operational condition. The effluent samples were collected and as per
analysis report, various parameters were found beyond the prescribed limits of the Board (BOD-122
against 30 mg/I. TSS- 129 againsM00 mg/I,COD-384 against 250 mg/1).

And whereas, due to above violation, the direction u/s 33-A & 31-A were issued to Ihe PSPCl
vide letter no.638-641 dated 02.08.2019 for electric disconnection of unit.In compliance, the electric
connection was disconnected by Ihe PSPCL authorities.

And whereas, Ihe industry had applied 'Consent to Operate' and for restoration ol electric
connection of the unit.

And whereas, in light of 'Consent to Operate' applied by the unit, the short lime 'Consent to
Operate' was granted under Water Act, 1974 vide no. CTOW/Fresh/LDH1/2019/9836666 dated
13.05.2019 valid uplo 12.11.2019 for trade effluent discharge @ 75 KLD Into sev/er after treatment
through ETP & Air Act, 1901 vide no, CTOA/Fresh/LDH1/2019/9835498 dated 13.05.2019 valid
upiol2.11.2019 & electric connection of theIndustry was also restored temporarily upto12.11.2019 for
sixmonths lo adjudge the adequacy of Installed ETP by the Industry,

And whereas, the Industry on 05.11.2019 again applied for renewal of 'Consent to Operate'
alongwith restoration of eleclrlqconnection for further period.

And whereas, the Industry was granted consent under Water Acl, 1974 vide no.
CTOW/Renewa!/LDH1/2020/11669161 dated 03.03.2020 valid upto 12.05.2020 & Air Acl.1981 vide
no. CTOA/Renewal/LDH1/2020/11669148 dated 03.03.2020 valid upto 12.05.2020 & electric
connection of the Industry was also restored temporarily upto 12.05.2020.

si:
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i

And Whereas,.Iho oteclrlc connection was dlsconnoclod by P5PCL vide TDCO no. 171/65660
dated 21.05.2020 duo lo oxpiry of temporarily restoration period.

And whereas, the Industry again applied for renewal In validity of consent under Water
(Prevention & Control of Pollution) Act. 1974 and Air (Prevention 6 Control of Pollution) Act. 1981
atongwilh restoration of electric connection.

And whereas,theIndustrywas visited by officer olIho Board on 01.06.2020 and observed that
the Industry had now Installed UF & RQ plant and Is recycling approx.50% of water after UF-RO and
is discharging about 35 KLD ol waste water Into sovrer.Tho eloclrlc connection of Iho industry Is lying
disconnected from the Polo.(TDCO no.65GG0 doled 12.05.2020).

And whereas,In light ol Iho UF & RO systemInslalled by IhoIndustry the 'Consent lo Operate’
underwater (PreventionS ConlrolofPollution) Act,1974 6 Air (Prevention 6 Control ofPollution)Acl.
1981 was granted lo the Industry on 24.07.2020 upto 23.01,2021 for recycling of 50 "/« UF and RO
water and Discharge remain 35 KLD Into sewur as one RO vras pending due lo Covldfcurfevr. The
electric connection ol theunit was also restored temporarily upto 23.01.2021.

And whereas, tlto Industry on 27.12.2020 had again applied lor extension In the validity of
Consent to operate under the Water (Prevention & Conlrol of Pollution) Act, 1974 and Air (Prevention
& Conlrol of Pollution) Acl, 1981 alongwilh restoration of electric connection.

And whereas, a compliant was also received from office ol Monitoring Committee constituted
by Hon’bleN6T letter no.CMC/2020/981 dated 20.08.2020 for detailed enquiry fn the matter and to
submit action takenreport within 21 days.

And whereas, a team ol the officers ol Ipe Board was also consliluled by the Competent
authority tor inspection of unit.The industry was visited by team of officers of the Board on 28.10.2020
and it was observed as under;

1. The industry has installed 6 no.washing machines.2 no.tub dyeing machines,5 no.electric
dryer.2 no.knitting machines and 3 no.tuning machines.

2. The industry has installed ETP followed by RO system for treatment of trade effluent.
3. The representative ot the industry informed during visit that earlier they were doing knitting,

raising, tabling and fuse,printing, etc.since 2004 atongwilh boiler.Tub dyeing is used as per
demand & in case of fault during washing, cold dyeing is also done in washing milling
machines.

4. During visit. Sh. Rishi Jethi, Proprietor could not produce the old records, bills & any
justification regarding bills daled 14.08.2007 and 18.08.2007 for sweater O/D washing (Over
Dyeing washing) attached with the complaint.
And whereas,the complainant had attached the copy of documents related to sate (ax

department regarding sate& purchase of the unitand permission of MCL.Therefore,the teller
was issued to MCL vide letter no.163 dated 11.01.2021 and to Assistant Excise and Taxation
Commissioner,Excise and Taxation Department,- Ludhiana vide letter no.165 dated11.01.2021
to intimate the date & year from which the Industry Is doing dyelng/washlng process.

And whereas, the industry was also Issued SCtf.fi> submit Us reply vide Board teller no. 713-
14 dated18.02.2021 on the pointsof compliant.

And whereas, the industry has submitted’ lhe-rep)y of SON but report was awaited from
Assistant Excise & MCL.Hence in view of 21D systeminstalledby theIndustry short time 'Consent to
Operate’under the Water (Prevention & Conlrol of Pollution) Act,1974 & Air (Prevention & Conlrol ol
Pollution) Act, 1981 dated 03.03.2021 upto] 02.09.2021 for Zero Liquid Discharge and electric
connection of the unit was also restored upto ihls period 02.09.2021 with special conditions thal:-

a) The industry shall get the EMF meters installed at source of water supply as well as on
recirculation system,within 15 days. ' .

b) The Industry shall submit the copies of balance sheets alongwilh copies of electricity bills from
dale of commissioning of Ihe unit.
And whereas,a new complainthas been received fromSh.SunilVetma,Prop of M/s Megaline

Enterprises,0-292, Focal Point,Phasa-8, Ludhiana.The complainant Is also engaged in lha same
work and business as Ihe Industry In question,

And whereas,v/ilhoul complete report of Excise & Sale TaxDepartment andwithout complete
bill of all dyeing/ washing machinaiy, Iho exact date of start of Dyelng/washlng unit by the Industry
cannot be adjudged.

And whereas, Ihe Industry was granted consent lo operate under Ihe Water (Prevention &
Control of Pollution) Act.1974 vide no. CTOW/Renewal/LDH1/2021M6446253 dated 25.8.2021valid
upto 30.6.2025 for Zero Liquid Discharge (ZLD).

And whereas,Ihe Industry was granted authorization under the Hazardous and other Wasto
(Management & Transboundaiy Movement) Rules,2016 valid upto 30.06,2027 for hazardous waste
ol category 5,1,33.1 & 35.3.

Andwhereas,Sh.SLVermahas filed a complatnl against M/s Sumlt kntlfab throughSh.Sant
Salbir Singh SIchewal MP and a committee Is consliluled by competent authority ot the Board lo

'
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enquiry In Iho niollor.Tho commllloo has subedited llio roport and rnlsod somo obsorvnllon
l)Olow:- as pot

1. Tlioro Is no occounl ol2020 KL.Whoroo9, lha oHIuonl may ollhor bo dlroclly dlsposod off odor
too ETP plan!to MC sower without ovoporotlon to sovo cost of energyInvolvodIn ovepornilon

2. There Is possibility ol unmolorod wolor sourco from whoro Iho walor Is Inkon for processing
acllvltlos but Is not accountedIn records.

3. ROIs not functioning properly and otdclonlly ondIhoro oro choncos Ihol tho Industry mlghl bo
discharging its Ironlod otduonlwllhoul rousing In Iho process,

4. II Is neither feasible nol advisable to uso Ironlod olfluonl with such a high TOS of around 1300
ppm for boiler food or for dyolngfwashlng proco99 as It will nllocl Iho bollor Infrastructure as
well as allocl Iho quality of product being rnonuloclurod by Iho Industry.

5. Tho possibility ol dlschorgo ol effluent through lloxlblo plpo from ETP or RO plant can'l bo
ruled out.

6. Tho Industry Is notbooling whole olIho olfluonl throughRO plant and about 2026 KL of effluent
was found unaccounted.Henco,Iho quonllllos ol RO reject will bo much more as compare to
608 KL as recorded by tho Industry.

7. Tho hazardous waste ol cal. 33.1 wore found scattered hero & there and no record was
maintained.

8. Tire industryhasnolprovided propor display board outside Iho hazardous waste storage room
as only a computerized paper Is pasted Ihero.

9. Tire Industry has failed to submil any record of bills or documents to Justify tho regular and
periodic maintenance of RO plant.Further,nobill regarding change of membrane or RO plant
was produced.

10.The industry has not complied with the condition of consent for providing automatic dosing
arrangemenl for optimum chemical I coagulants In Its ETP Instead of manual system.
And whereas, It has been apprehended that domestic effluent of Ihe Industry might be

discharged into sewer through toilets.
And whereas,ihe industry is not complying with the conditions of consent lo operate granted

to industry under Water (Prevention&Conlrol of Pollution) Act,1974,andauthorization grantedunder
the Hazardous and other Waste (Management 8 Transboundary Movement) Roles, 2016.

And whereas, Ihe mailer has been considered by Ihe Competent Authority and it has now
decided to revoke consent to operate granted under Water (Prevention & Control of Pollution) Act.
1974, to revoke authorization granted under Ihe Hazardous' and other Waste (Management 8
Transboundary Movement) Rules, 2016, to Impose Ihe Environmental Compensation on Ihe Industry
for degrading ihe environment and lo issue following directions u/s 33-A of lha Water (Prevention &
Conlrol of Pollution) Act, 1974, to Ihe industry, alter giving an opportunity of personal hearing before
Chairman of the Board:*

1. That the Industry will dismantle and remove all oullels and stop forthwith discharging its trade
effluent into Sewer or drain or through any other mode.

2. That the industry will nol restart any process unless all necessary water pollution control
measures are token and concentration of various pollutants In its treated effluent conforms lo
Ihe standards laid down by Ihe Board.

3. That Ihe industry will nol restart discharging effluent until it obtains Ihe consent ol the Board
u/s 25/26 of Ihe Water (Prevenlion & conlrol of Pollution) Act,1974 as amended in 1968.

4. Thai Punjab Stole Power Corporation Limited (PSPCL) authorities will be directed to
disconnect the supply of electricity available lo Ihb Industry.

6. That the industry shall deposit Environmental Compensation due to environmental damage
cause by il.
As such,you are, hereby given an opportunity of personal hearing before Ihe Chairman of

the Board at Vatavaran Bhawan,Nabha Road,Patiala on 25.04.2024 at 11:00 am lo explain your
positionwith respect lo above said violations, falling vyhlch actionas deemed (itIn the matter shall be
taken under the provisions of Water (Prevenlion 8 Conlrol o( Pollution) Acl,1974 and Hazardous and
other Waste (Management & Tra.nsboundaiy Movement) Rules, 2016 and proposed directions shall
be confirmed wllhout giving any further opportunity/ notice. N

yAddrS n̂lomVVated

I

:

vironmental Engineer

A copy of Ihe above Is forwarded to Ihe Envlronmenlal Engineer, Punjab Pollution Conlrol
Board,Regional Olfice-2,Ludhiana for Information 8 necessary action.He Is requested lo inform the
industry regarding dale and lime of hearing. /*- 'N

Endst.No.

V
Add.SonlorBovIronrnento!Engineer
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Sub: Complaint against M/s Sumit Knit Fab, 3-B, Industrial Area-A extension
Ghore Wall Road, Ludhiana.

On 07.05.2024 Mr Sunil Verma proprietor of Magaline industries and complaint
appeared in my office and submitted two invoices ( invoice no0199 dated 18.08.2009 and
invoice no 0198 dated 14.08.2009) issued by Sumit ICnit fab in favour of Hinker Knits
India Pvt Ltd, Ludhiana TIN 03661047678). Invoices are placed on file. He stated that
the firm is doing business of dying since 2005 but failed to produce any documentary
proof from 2005 till 2009. After examining the invoices it is noticed that the description
of goods is mentioned as “ Sweater O/D' washing” and Vat is charged on 60% of the
value of the invoice.

On 08.05.2024 notice DIN no PBST-2024-5-057-64-116379 was issued to Sumit Knit
l'ab seeking information/record regarding date /year from which firm has started the
dying/washing process.
On 09.05.2024 Mr Rishi Jethi proprietor of Sumit Knit Fab appeared in my office.He
stated that they did the washing job work from outside of their premises during 2009-10
but failed to submit any record/ document to support his submissions and he further
submitted that they have purchased machines of dying in year 2018-19 and 2019-2020.
He failed to submit any record/ document to support his submissions. He is confronted
with the VAT 24 according to which he lias made purchases from firms dealing in dyes
and chemical. He is confronted with the two invoices ( invoice no0199 dated 18.08.2009
and invoice no 0198 dated 14.08.2009) issued by Sumit Knit fab in favour of Hinlcer
Knits India Pvt Ltd, Ludhiana TIN 03661047678) pertaining to 2009-10 in which
description of goods is mentioned as “Sweater O/D washing” and Vat is charged on 60%
of the value of the invoice. He is also confronted with the VAT 23 (2009-10) of sumit
ICnit Fab in which sales were made to the Hinker Knits India Pvt Ltd. He is further
confronted with the purchases VAT 24(2009-10) of Hinker Knits India Pvt Ltd in which
he has shown purchases made from die Sumit Knit fab. He failed to submit any record.
He stated that he has only latest record of about 7-8 years period and does not have older
record but failed to submit any record.

?

Dying was covered under work contract in VAT regime. A works contract is defined
inclusively under Section 2(zu) of the PVAT Act, 2005.
“works contract” includes any agreement for carrying out, for cash, deferred payment or
other valuable consideration, building construction, manufacturing, processing,
fabrication, erection, installation, fitting out, improvement, modification, repairs or
commissioning of any movable or immovable property;

Section 2(zg) “sale price” means the amount of valuable consideration received or
receivable by a person for any sale made including any sum charged on account of

erEnvironmental Engine
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freight, storage, demurrage, insurance and any sum charged for anything done by the
person in respect of the goods at the time of or before the delivery thereof;
Explanation - (1) In relation to the transfer of property in goods (whether as goods or in
some other form) involved in the execution of works contract, ‘sale price’ means such
amount as is arrived at by deducting from the amount of valuable consideration paid or
payable to a person for the execution of such works contract, the amount representing
labour and other charges incurred and profit accrued other than in connection with
transfer of property in goods for such execution.
Rule 15(4) The value of the goods, involved in the execution of a works contract, shall be
determined by taking into account the value' of the entire works contract by deducting
there-from the components of payment, made towards labour and services, including

The deductions prescribed therein are produced here below for ready reference of all
concerned
Serial, type of contract Percentage of the total

value eligible for
deduction

No.

(a) (a) Electrical Contracts:1

(i) H&T Transmission line*; Twenty percent

Fifteen percent(ii) Sub-station equipment;

Fifteen percent(iii) Power house equipment and extensions;

.(iv) 11 and 22 KV and LT distribution lines 12+5; and Seventeen percent

Twenty five percent(v) All other electrical contracts.

Thirty five percent(b) .All structural contracts

Fifteen percentInstallation of plant and machinery.2

Fixing of marble stabs, polished granite stones and tiles Twenty five percent
(other than mosaic tiles.)3

Environmental Engine*.
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4 Civil works like construction of buildingst pridges, roads Thirty percentetc.

Fixing of sanitary fittings for plumbing, drainage and the‘like.
5

Fifteen percent

Fabrication and erection of structural works of iron andsteel including fabrication, supply and erection of Irontrusses, purfins and the like.

6
Fifteen percent

7 I kabricatiop and installation of cranes and hoists. Fifteen percent

8 Fabricaiion and installation of elevators (lifts) and
escalators Fifteen percent

Fabrication and installation of rolling shutters and
collapsible gates

9 Fifteen Percent

10 installation of doors, door frames, window frames and
grills.

Twenty percent

11 Supply and installation of air conditioners and air coolers Fifteen percent

Supply and installation of air conditioning equipments
including deep freezers, cold storage plants,
humidification plants and dehumidres.

Fifteen percent12

Supply and fixing of furniture and fixtures, partitions
including contracts for interior decorators and false ceiling.

Twenty percent13

Construction of Railway coaches and wagons on under Thirty percent
carriages supplied by Railways.

14

Construction of mounting of bodies of motor vehicles and Twenty percent
construction of trailers.

15
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16 Supply and erection of weighing machines and weigh
bridges.

Fifteen percent

17 Painting, Polishing and White Washing. Twenty five percent

18 Lying of pipes. Twenty percent

19 Tyre retreading Forty percent

20 Dyeing and printing of textiles Forty percent

21 Printing of reading material, cards, pamphlets, posters and Forty percent
office stationery.

22 All other contracts. Thirty percent"

From the above definition it is clear that the dying falls under works contract in VAT
regime and VAT is applicable at 60% of the invoice value after deducting labour charges
40% of the total value. As per VAT 24 from 2005, he has made purchases from firms
dealing in dyes and chemical, I have carefully examined the two invoices (invoice
no0199 dated 18.08.2009 and invoice no 0198 dated 14.08.2009) issued by Sumit Knit
fab in favour of ITinlcer Knits India Pvt Ltd, Ludhiana TIN 03661047678 pertaining to
2009-10 in which description of goods is mentioned as “Sweater O/D washing” and Vat
is charged on 60% of the value of the invoice. As per VAT 23 (2009-10)(Q-2) of Sumit
Knit Fab were made to the Hinker Knits India Pvt Ltd. As per VAT 24(2009-10) of
I-Iinker Knits India Pvt Ltd he has shown purchases made from the Sumit Knit fab. This
shows that both the parties were enganged in business and has duly accounted the
transactions in there returns.
Dying was covered under work contract in VAT regime. A works contract is defined
inclusively under Section 2(zu) of the PVAT Act, 2005 and as per rule 15(4) deductions
prescribed for Dyeing and printing of textiles is 40%. From the above it may be
concluded that Sumit Knit Fab having TIN 03422010923 is doing dying in year 2009-10.

State 'fax Officer
WARD NO 64

Ludhiana-4

&
Environmei -u^Lfoginee;

Puniab Pollution Control tiokuj
Regional Officer, LUDHIANA'
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P̂PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppcb.qoy.fn email:- ppcbzolldh@gniail.com
1

I

No.hkikzGr Dated

To
M/s Sumit Knit Fab,
B-3,Industrial Area-A, Extension,
Ludhiana.
Imposition of Environmental Compensation upon M/s Sumit Knit Fab,
B-3, Industrial Area-A, Extension, Ludhiana for violation of the
provisions of Environmental Laws- order thereof.
Board's order no.329 dated 24.07.2024

5

Subject:-

Ref:-
Please find enclosed a copy of order no. 329 dated 24.07.2024 passed

by the Competent Authority of the Punjab Pollution Control Board, in which
Environmental Compensation amounting to Rs. 6,42,25,000/- (Rs. Six Crores Forty
Two Lacs Twenty Five Thousand only) has been imposed upon the industry for
violation of the provisions of Environmental Laws for the period from 01.04.2005 to
25.04.2019.

You are therefore, requested to deposit the Environmental
Compensation amounting to Rs. 6,42,25,000/- (Rs.Six Crores Forty Two Lacs Twenty
Five Thousand only) in the office of Regional Office-1, Ludhiana, immediately, please.
DA/ Order no.329 dated 24.07.2024

% Addl.Serin ifonmental Engineer

Dated
A copy of the above is forwarded to the Environmental Engineer,

Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and
ensure compliance of directions issued vide order no. 329 dated 24.07.2024. It is also
requested to get delivered the order dated 24.07.2024 to the industry, please.
DA/ Order no.329 dated 24.07.2024

Endst.No.

^ Addl.SenioFEm [mental Engineer

a

^SsSfc
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PUNJAB POLLUTION CONTROL BOARD

3>? )
Dated..2̂ 4No.

I
Imposition of Environmental Compensation upon IVi/s Sumit Knit Fab, B-3,
Industrial Area-A, Extension, Ludhiana for violation of the provisions of
Environmental Laws.

Subject:

Order !

The Punjab Pollution Control Board being the statutory regulatory authority is
implementing the provisions of the Water (Prevention and Control of Pollution) Act,1974,the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and the rules made three under in the State of Punjab. The main objective of the Board is
maintaining or restoring the wholesomeness of water, the preservation of the quality of air
and the protection and improvement of the environment.
2) The Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted Areas
(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index
(CEPI) score. Due to increased industrialization, activities of the Industrial units and some
other identical reasons, Ludhiana city has been declared as Critically Polluted Area by the
Central Pollution Control Board.

Briefly stated that the industry is a small scale red category unit engaged in the
process of dyeing and washing of the garments.
3)

Earlier, a compliant was earlier received against the unit through Head Office,
Patiala regarding illegal operation of the unit.To verify the facts the site of unit was visited
by Senior Officers of the Board on.03.01.2019 and it was found that the industry was
operating without consents to operate of the Board. The industry had installed the ETP but
untreated effluent was being discharged into sewer. The ETP was found not in operational
condition.The effluent samples were collected and as per analysis report,various parameters

were found beyond the prescribed limits of the Board [BOD-122 against 30 mg/I, TSS- 129

against 100 mg/I,COD-384 against 250 mg/I].

4)

Due to above violation, the directionu/s 33-A & 31-A were issued to the PSPCL

Authorities vide Board's letter no. 638-641 dated 02.08.2019 for disconnection of electric
connection of unit. In compliance to above directions,the electric connection of the industry

was disconnected by the PSPCL authorities. Thereafter, the industry was granted consent

under Water Act,1974 & Air Act,1981,both valid upto 12.05.2020& the electric^onnection
of the industry was also restored. N.

5)

9

sid*, <Vsf ‘ TTsT, Trfe»fW - 147001
Vatavaran Bhawan, Nabha Road, Patiala - 147001

Phone : Chairman. : 0175-2215793, Member Secretary . 0175-2215802 (O), 2215636 (FAX)
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in [ msppcb@gmail.com |
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i

A compliant was also received from office of Monitoring Committee
constituted by Hon'ble NGT letter no. CMC/2020/981dated 20.08.2020 for detailed enquiry
in the matter and to submit action taken report within 21 days.A team of the officers of the
Board was also constituted and the industry was visited on 28.10.2020 and during visit,Sh.
Rishi Jethi, Proprietor could not produce the old records, bills & any justification regarding
bills dated 14.08.2007 and 18.08.2007 for sweater O/D washing (Over Dyeing
washing) attached with the complaint. The complainant had attached the copy of documents
related to sale tax department regarding sale & purchase of the unit and permission of MCL.
Therefore, the letter was issued to MCL vide letter no.163 dated 11.01.2021and to Assistant
Excise and Taxation Commissioner,Excise and Taxation Department,Ludhiana vide letter no.
165 dated 11.01.2021 to intimate the date & year from which the industry is doing
dyeing/washing process.

:

I

A new complaint has been received. But,without complete report of Excise &
Sale Tax Department and without complete bill of all dyeing/ washing machinery, the exact
date of start of Dyeing/washing unit by the industry cannot be adjudged. The industry was
granted consent to operate under the Water Act,1974 valid upto 30.6.2025 for Zero Liquid
Discharge (ZLD).

7)

.

8) Sh.SL Verma has filed a complaint against M/s Sumit Knit Fab through Sh. Sant
Balbir Singh Seechewal MP and a committee is constituted by Competent Authority of the
Board to enquiry in the matter. The committee has submitted the report and raised some
observation as per below:-

1. There is no account of 2026 KL. Whereas, the effluent may either be directly disposed
off after the ETP plant to MC sewer without evaporation to save cost of energy
involved in evaporation.

2. There is possibility of unmetered water source from where the water is taken for
processing activities but is not accounted in records.

3. RO is not functioning properly and efficiently and there are chances that the industry
might be discharging its treated effluent without reusing in the process.

4. It is neither feasible not advisable to use treated effluent with such a high TDS of
around 1300 ppm for boiler feed or for dyeing/washing process as it will affect the
boiler infrastructure as well as affect the quality of product being manufactured by
the industry.

5. The possibility of discharge of effluent through flexible pipe from ETP or RO plant can't
be ruled out.

6. The industry is not treating whole of the effluent through RO plant and about 2026 KL
of effluent was found unaccounted. Hence, the quantities of RO reject will be much
more as compare to 658 KL as recorded by the industry.

’

i

I

:

;

i
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:
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^ ^WP' 7. The hazardous waste of cat. 33.1 were found scattered here & there and no record

was maintained.
8. The industry has not provided proper display board outside the hazardous waste

storage room as only a computerized paper is pasted there.
9. The industry has failed to submit any record of bills or documents to justify the regular

and periodic maintenance of RO plant.Further,no bill regarding change of membrane
or RO plant was produced.

10. The industry has not complied with the condition of consent for providing automatic
dosing arrangement for optimum chemical / coagulants in its ETP instead of manual
system.

11. It has been apprehended that domestic effluent of the industry might be discharged
into sewer through toilets.

12. The industry is not complying with the conditions of consent to operate granted to
industry under Water Act, 1974 and authorization granted under the Hazardous and.
Other Wastes (Management and Transboundary Movement) Rules,2016.

I
\

I

l

;

IThe industry was issued notice u/s 33-A of the Water Act,1974 as well as show
cause notice for revocation of consent to operate under the Water Act,1974 and revocation
of authorization under the HWM Rules, 2016 alongwith notice for imposition of EC with
hearing before Chairman of the Board on 25.04.2024,wherein it was decided as under:

1. The consent to operate granted to the industry under the Water Act, 1974 and
authorization granted under the Hazardous and other Waste Rules,2016 be revoked.

2. The amount of Environmental Compensation be calculated after receipt of reply from
MCL and Excise and Taxation Department, Ludhiana.

3. The Environmental Engineer, Regional Office-1, Ludhiana shall verify the year wise
installation / addition of machinery by the industry and pursue the matter with MCL
and Excise and Taxation Department for early response.

9)

!

In compliance to decision of personal hearing, the reminder was issued to the
Assistant Excise and Taxation Commissioner,Excise and Taxation Department, Ludhiana and
MC Ludhiana.The report from State Sale Tax Officer was received. As per the report the unit
has made purchases from the firms dealing in dyes and chemicals in the year 2005 and is
carrying out the dyeing process.The unit is in the business of dyeingof Garments since,2005.

10)

The industry was in operation without valid consent to operate under the
Water Act, 1974 and Air Act, 1981 from the year of 2004 to 2019, without installation of
Effluent Treatment Plant and discharging untreated effluent into sewer.

The Excise and Taxation Department, Ludhiana has submitted its report that
the unit has made purchases from the firms dealing in dyes and chemicals in the year 2005

11)

12)

-3 -
Engine
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and is carryingout the dyeingprocess.The unit is in the business of dyeing of Garments since,
2005.

Thereafter,the industry was visited by officers of the Board on 30.05.2024 to
check the compliance of decisions of hearing dated 25.04.2024 and observed as under:-

1. The Excise and Taxation Department, Ludhiana has submitted its report vide their
letter no. 124 dated 13.05.2024 stating that the unit has made purchases from the
firms dealing in dyes and chemicals in the year 2005 and is carrying out the dyeing
process. The unit is in the business of dyeing of Garments since,2005.

2. The industry was in operation without valid consent to operate under the Water Act,
1974 and Air Act,1981from 2004 to 2019 & discharging untreated effluent into sewer.

3. The industry was visited by Senior Officers of the Board on 03.01.2019 and observed
that the industry had installed the ETP but untreated effluent was being discharged
into sewer. The effluent samples were collected and as per analysis report, various
parameters were found beyond the prescribed limits of the Board. The industry is still
discharging effluent beyond limit since 03.01.2019 and failed to submit fresh sample
analysis report till date.

4. As per point no. 8 of report of committee,during 01hour and 30 minutes, 300 Itr of
RO reject was evaporated. Hence the evaporator has operational capacity of about
200 Itr / hr. As per record maintained by the industry, total RO reject generated from
01.01.2023 to01.02.2024 was 658 KL,which is equivalent to 2 KLD of RO reject.Hence,
in case,this evaporator would be operated for 10 hrs,it can evaporate about 2000 Ltr
of RO reject and in 24hrs it can evaporate 4.8 KL.The committee further reported that
RO permeate was expected against 75% permeate received as per records
maintained. Then, rest of the 25 % should be the RO reject, which will be 18.750 KL
i.e.25 % of 75 KLD consented discharge.So,there is a gap of an average of 13.95 KLD.
The industry has not installed EMF meter at UF reject

5. The Board Committee verified that the ZLD plant is designed for RO permeate 50 ppm
TDS and TDS of re-use water was around 1267 ppm. It seems that the efficiency of RO
is near to 5 % against the consented discharge of 75 KLD.

13)

After considering material facts on record, the Chairman of the Board decided
that the matter be referred to the Environmental Compensation Verification Committee for
imposition of Environmental Compensation as recommended by the Environmental Engineer,
Regional Office-1, Ludhiana.

14)

15) It is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pay's Principle in Indian Council for Enviro Legal Action
and Others v/s Union of India and Others (1996) 3SCC 212, Vellore Citizens Welfare Forum
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^wr v/s Union of India (1996) 5 SCC 647 and held that Polluter Pay’s Principle is accepted principle
and part of environmental law of the country even without specific statute.

16) Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation for the period of violation from 01.04.2005 to
25.04.2019 in accordance with the formula and methodology evolved by the Central Pollution
Control Board and adopted by the Punjab Pollution Control Board. The amount of
Environmental Compensation for the period of violation from 01.04.2005 to 25.04.2019 (5138
days) was calculated to be Rs. 6,42,25,000/- as per following details:

EC PI x N x R x S x L F
Ti 80 (Since project proponent is violating Water Act,1974 & Air Act,1981and is

Red category industry)
5138 (Days calculated w.e.f 01.04.2005 till 25.04.2019 (due date of compliance
of decisions of hearing)

. N

250 (Since project proponent is small scale Red category industry, hence, R
factor has been taken as 250)

S ' = i 0.5 (Since scale is small)
IF , = I 1.25 (Since the project proponent is located in city with population less than1_j ; million)
EC = [80 x 5138 x 250 x 0,5 x 1.25 = Rs. 6,42,25,000/- ~

R ! =
i

Therefore, the industry is hereby directed to deposit an amount of Rs.
6,42,25,000/- (Rs. Six Crores Forty Two Lacs Twenty Five Thousand only) as Environmental
compensation for the period of violation from 01.04.2005 to 25.04.2019.with the office of the
Punjab Pollution Control Board within 15 days, from the date of receipt of this order, failing
which, the Board shall be constrained to initiate necessary action for recovery of the amount
of Environmental Compensation by adopting coercive measures,thereafter.

17)

Take notice that no further intimation or reminder will be issued by the Board
in this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-1,
Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this order
be supplied to all the concerned for compliance.

18)

(Prof. (Dr.) Adarsh PdVig)
Chairman

environmental Engine®
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